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S.No.Name of Airlines Dues of Oil [ATT Dues AAlL
Companies  (Customs (as on 31.3.98)
{As on as on
30.6.97) 31.3.98)
9. NEPC Airlines - N — 04.57 01.174
10. VIF Airways - 00.01 00.46 00.177
11.  Aerial Services - — — 00.011
12.  Blue Dart - —— — 00.022
Airlines
13, Elbec Airlines - — — 00.287
14, Gujarat Airways - —- 01.30 00.028
15.  Megapode Airlines - —_— ——— . 00.002
16.  Span Aviation - m— e 00.206
17, Citilink Airlines - 00.51 01.27 $0.014
18. Raj Aviation - 00.38 00.98 00.016
19.  Continenal - 00.13 Gl.6i 00.310
Aviation
20. India International - —— —_— G36.002
Airways
21. Trans Bharat - —_ _— 00.167
Aviation
22.  Jagson Airlines - — ®0.05 —
23.  Saraya Aviation - e e D
24,  KCV Airlines —- — ——— 00.045
25, Eastern Airways — o — [LARTV5)
25, MESCO — — — 00.013
p ACE Aiways - N —_— HLOT6
27.  Bengal Airways - —_— — 006,064
28. .Bast India Hotels - —_— —_— 00.007
29, Air Asiatic Ltd. - — 0.55 ————
3. Goa Ways - _ —— e
31, U.B. Air - — 00.005
Total 61.28 54,55 31.265

New Civil Aviation Policy

1355, SHRI GHUFRAN AZAM:
SHRI KRISHNA KUMAR
BIRLA:
SHRI PREM CHAND GUPTA:

Will the Minister of AVIATION be
pleased to state:

(a) whether Government has a propos-
al to bring out a new policy on civil
aviation;

(b} if so, the salient features of the
proposed new policy;

(c) whether the involvement of private
sector and foreign investors have also

been considered for the development of
airport infrastructure; and

(d) if so, the details thererof?

THE MINISTER OF CIVIL AVIA-
TION (SHRI ANANTH KUMARY): (a)
Yes, Sir.

(b) The draft national policy on civil
aviation is awaiting the approval of the
Government.

(c) and (d) Yes, Sir. In the policy on
Airport [Infrastructure which was ap-
proved in November, 1997, increased
commercial utilisation of airport infras-
tructure and adjacent land is one of the



53 Written Answers

areas identified for attracting private in-
vestment. Both for reasons of bridging
the gap in resources as also to bring in
greater efficiency in managment of air-
ports, the participation of private parties
(including foreign ones) would be encour-
aged.
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Renaming ol Srinagar Airport as Sher-E-
Kashmir Airport
1358. SHRI SHARIEF-UD-DIN
SHARIQ: Will the Minister of CIVIL
AVIATION: be pleased to state:

(a) whether the people of Jammu and
Kashmir have been demanding to de-
velop and declare the Srinagar Airport as
International Airport and rename it as
Sher-E-Kashmir Airport in the name of
late Shri Sheikh Mohammed Abdullah;

(b) if so, the steps being taken in this
regard; and

(c} the time by which it would be
done?

THE MINISTER OF CIVIL AVIA-
TION (SHRI ANANTH KUMAR): (a)
Chief Minister, Goverment of Jammu
and Kashmir had requested that:—

(1) Srinagar be declared as internation!
airport;

(2) all the necessary facilities for this
purpose be provided; and

(3) the ncw international airport be
renamed after Sher-E-Kashmir
Sheikh Mohammad Abdullah.

{b) and (c) Srinagar airport belongs to
Ministry of Defence. There is, at present,
no proposal to upgrade Srinagar as an
international airport. However, facilitics
for international flights will be provided
subject to availability of additional land
from the defence authorities and the
resource consiraints of the Airports Au-
thority of India.

Recommendations of Courts of inquirics
on air accidents

1359. DR. B.B. DUTTA: Will the
Minister of CIVIL AVIATION be
pleased 1o state:

(a) the details of recommendations
made by various courts of inquiries into
air accidents/incidents during the last five
years either for making improvement in
the functioning of DGCA or for its
guidelines, inquiry-wise;

(b) the action taken so far to imple-
ment these recommendations; and



